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GENIRAL ADMINISTRATIVE 1RIBUNAL 
J AIPUll. BEtGH : JAIPUR 

R.p. NO. 45/93 in 
T ·A· NJ. 7/88 

Nathu Lal Chh ipa 

Vs. 

Union of India & Ors. 

CffiM1 : 

••• Petitioner 

••• Resp onde :1ts 

THE HON'BLE IvH. JUSTJCE D. L. Nif.;iLfTA, v~c~ 

THE HON' BLE NH. B. N. ~HOUI'UIY AL, MEMBE.t~ (A) 

.Q_R D E R (BY CIRCULATION) 

Hon' ble Mr. B. N. Dh ou nd iy a 1, Jv1ember {A) : 

This petition seeks to review the order dated 17.3.1993 

in T·A· No. 7/33 on the ground that the Tribunal l:ia:d not 

apprec iated"·the contentions of the petitioner as pleaded in 

para 20 of the original plai.nt and the details of vacaocies 

given in exhibit A-1 of the"transferred application. Non­

c·ons ider at ion of th is material ace ord i.ng to the petitioner 

amounts to an error apparent· on the face of record and needs 

reconsideration. In para 20 of the transferred application 

the applicant had contended that the only existi!'J] vacarcy 

was wrongly fill2d by a scheduled caste candidate and not 

by a general candidate.'. The position has been explained 

by the respondents in paras 11 to 21 of their counter. The 

applicant belorgs to Jaipur Telegraph Traffic DJvision and 

not to Jaipur Telegraph Division. There was no vacant post 

in cleric al cadre in the Traffic Div is ion and there was no 

unreserved post available in other Traffic Division. The 

Ben:h had taken in view all these pleadings while pass ir:g 
I 

their order ·dated 17.3.1993. 
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2. In view of the above, we hold th at there is no error 

apparent on the face of record and the review application 
_l./ 

is hereby rejected,.,~, c~~on. 

( s. 
~, flt. 'c=/\ v//... 7,~ 

N. Dhourdiyal) 
J~"ember (A) 

(~~ 
Vice Ch airman (J) 
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